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On the prayer of Mr M.Chanda, learned 

counsel for the petitioner the case is 

adjourned to 8.9.99 for  orde 

Member 	 Vice-Chairman 

Issue notice to show cause as to 

why ,contupt proceedings shall not be 

dran up. Notice is returnabi e by 

4 weeks. List for Drders,on111099. 

Member 	 Vice-'Chairman 
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Service report awaited. List on 
H 10-11-99 mxdnxz for orders. 

me 

	

Vi )e-~'_h rmann 

5ervice Report awaited. List on 
24-11-99 for orders. 
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Await' service report. 

List on 8.12.99 for order. 

MeL 	 ceajrman 

On the prayer of Mr. M.Chand, 

learned counsel for the petitioner the 

case is adjourned till. 23:T12 1_  

Vice-Chairman 

Await service report. 

List on 25 .1.2000 for order. 

Me ' er 	 Vice-Chairman 

Mr. A. Deb Roy, learned Sr. C.G. 

S.C. appears on behalf of the alleged 

contemner. Service report is accordingly 

Complete. 

List on 15.2.2000 for objection 

if any. 

Mem r 	 Vice-chairman 
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11 .2 .200( Two weeks time allowed for filing 

of objection on the prayer of Mr A.Deb 

Roy,learned counsel for the alleged 

conternner. 

List on 28.2.2000 for order. 

Member 	 ice- 	rman 

• 	•: 

MrJk. Sarkar.,-1,e9z?ned—eouns e 1 for 

thepetitioner is psent. Mr 9'C.Pathak 

learned counsel f/ the alleØ'd contem-

ners prays for time to get Øistructions. 

PEayer allowed  
List on 8'3.2000 for"order. Mr patha 

k shall appar with fu'~ '  instruct 

on the m4er. Meani1e the operation 

- 

WI 

2.3 .2000 	On the prayer of the counsel of both 
sides two weeks time allowed. Mr Adjeb 
Roy.learned-counsel for the alleged con- 

•temziers may submit, objection in the mean-
time. 

Ljst on 16.3.2000 for order. 

Merber(j) 	 Member(A) 
pg 

16.3.20 0 f Mr A.Deb Roy,learned counsel for the 
alleged contemners once again prays 

for time to tubmit objection, which 

according to him is ready. Prayer allow-
ed as a last chance. 

List on 4.4.2000 for order. 

Member(j) 	 Merné(A- - 
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4.4.00 Noobjection has been submitted. 

List for hearing on 3.5.2000. 

Me m e r 
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C, 
On the prayer of Mr.M.Chanda, learned 

counsel for the petitioner case is 

adjourned to 24.7.00 for orders. 

MemberA) 
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?rsent : Hon'ble Mr. Justice D.N. 
Chcmdhury, ViceChairman 

Heard W.M. Chanda, learned 
counsel for the applicant and also 
Mr. A. Deb Roy, learned counsel for 
the Respondent No.1. 

Respondent to file written 
staternentwithin a month fromtoday. 

List thiscase on 21.11.00 
f Qr wrjttern statemnt 
orders,, along with R.A.17/99 before the 
next available Division Bench. 

Vice—Chairman 
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5tes ' of the Registry -. Date 	 Order of the Tribunal 
21.11.0( List on 18.12.00 for orders. In 

the rneanithe the respondents may file 

objection if any. 

Vice-Chairman 
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18.12.00 No. representation. List o6 2.1.2001 • 

fbr further orders. 

MA) 	 VicChairman 
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Heard f1r.M,Chanda learned counsel 

for the applicant. The respondents are 

yet to file reply to the application. 

Ilr.Pathak Addl.C.G.S.C *  seeks more time 
to enable Ilr.A.Deb Roy, Sr.C.G.S.C. to 

obtain further instructions in this 

regard. Mr.Pathak also submitted that 
DetZy 

due to indisposition h-e 

could not attend the Court 

to-day. Accordingly, case is adjourned 

to 24.141 for orders. 

t i 

Vice-Chairman 

24.1.01 List on 9.2.01 to enable the 

respondents to rile written statement. 

Member 	 vice-Chairman 

'In 

JO  9.24,01 LIst on 5.3.01 to enable the 
respondents to file written statement. 

1 ! 

Member 	 Vice-Chairman 
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It has been stated atthe bar that 

against the judgment and order dated 

17.8.98 in 0.A.N.51 of 97 the respon 
dents went to the High Court and the 

High Court in a writ proceeeings suspen 
ded the operation of the order of the 

Tribunal dated 17.8.99 in o.A.No.51/97. 

1$ the circumstances the Contempt 

proceedings is closed. 

Member 	 Vice-Chairman 

in. 

I' 
• Order of th Tribiinf' ' 

No written statement so far filed. 

List on 26.3.01 for filing of written 

statement. 

Vice-'Chajrman 
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